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That the Bill be passed.
The question was put and the motion was adopted.

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI OSCAR FERNANDES): Sir, will my subject be taken up?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes. Actually, yesterday the discussion
on situation arising out of the misuse of funds provided by the Central Government under
the National Rural Employment Guarantee Programme, raised by Shri V. Narayanasamy,
was not concluded. So, that will be taken up first. But, I request all the speakers on this
subject to be very brief because the next Short Duration Discussion has to be taken up. Now,
before I call Mr. Gill, I want the Minister to lay a statement on the Table.

Statements by Ministers—Contd.

STATUS OF IMPLEMENTATION OF THE RECOMMENDATIONS CONTAINED
IN THE TWENTY-EIGHTH REPORT OF PARLIAMENTARY STANDING COMMITTEE
ON RURAL DEVELOPMENT

7o famre Wst (ot TEw ya ) < wEeE, J fawm deifu ot faera e dudg s
wffa & sgriad wladen o safde fawiwl & saf<a ot fafa @ ddy 8§ o g9qs a9 v2a @
@ g

SHORT DURATION DISCUSSION

Situation Arising out of Misuse of Funds provided by the Central Government
under National Rural Employment Guarantee Programme

DR. M.S. GILL (Punjab): Thank you, Mr. Vice-Chairman. I want to thank Mr.
Narayanasamy for somehow managing to, not on a Friday, but on a Thursday, raise a discussion
on perhaps the most important project of this UPA Government which is the rural employment
programime which Mrs. Gandhi, the UPA Chairperson, the Prime Minister and many others,
I suppose, have pushed hard to try, and, somehow, get it down to rural India, to ground India
and to poor India. It has been running. I think, for a number of years now and something like,
may be, Rs. 30,000 crores or more or whatever have been spent on it; I am guessing this. I
also see that a decision has been taken to implement it from 200 districts to 600 districts,
which means really the whole India; maybe a few districts will be left out; [ can't say. Therefore,
there is a determination to move forward and to expand it to a section of people which needs
tremendous help. Arjun Sengupta's Report, has, I think, highlighted the whole situation even
more dramatically. Eighty-six per cent or whatever of people with twenty rupees or less.
And, that is the area which is linked to this scheme also and endeavour to try and do something
for them. And, therefore, I think, Mr. Narayanasamy's success in bringing this forward has to
be commended because you need to discuss and assess where have you got. | have been,
over the last couple of years, hearing a very able Minister of Rural Development, our friend
from Bihar, and whenever he takes over, I don't think anybody is really able to beat him up
on his assertion that the programme is doing tremendously well and there are great
achievements in it. I have certainly heard it that way. But, while that may be true, partly or
wholly, an assessment, a critical assessment, by this country, by this Parliament, is necessary.
And, therefore, I look at what has come up today. Now, I heard Mr. Narayanasamy and
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everybody with all the attention 1 could get. Mr. Narayanasamy was, emotionally and with
his field visits, very clear that there was vast leakage; there was theft; there was improper
working; there was all the misdoing by the officials and the Sarpanches and the BDOs who
have to do it. He has been around, and he does travel around. It was difficult to bring his
emotions down. I don't blame it. But then I heard others, from all parties here, say pratically
the same thing that while, on the one hand, the Government and the Prime Minister says that
there can be no shortage of money for this, we will give you more, and on the other, there is
a perception of the people who represent the field, who go there, who actually get a ground-
level impression, which is truer than the impression of the Government people going on
visits. [ have been in that area of work, and a team led by a Joint Secretary going and having
a look, as one of them discussed a kind of inspection which is carefully guided. I think that
came out here in one or two speeches.

I think this impression of the hon. Members, to me, is much more relevant. I have also
been to Shivpuri and some other places. I have asked the people and my farmer cousins also
about the tribal people and how do they see it. And it is quite obvious whether you give them
Rs. 70 a day or Rs. 100 a day, it is the inherent right of certain people to take a part cut out
ofit. That is the way I would put it. And I doubt if it is easy to prevent that. But one has to try,
one has to fight to try and reduce, if not eliminate, it. Otherwise, one would woiry where this
money, which will go up to a vast amount when you have 600 districts, will be going.

Incidentally, sitting in Cambridge, I was discussing this with a distinguished economist
friend of the Prime Minister. We both belong to Punjab. I carried on, in my layman's view,
arguing this and he gave me a good economist's view. He said, 'Well, you know, one way of
looking at it is that even if this money filters out, it goes into the economy and still helps the
growth.' Now, I am sure, that is a good economic reason, but still it is not a reason which
would be acceptable to hon. Members here in this context. Therefore, the point of trying to
find some way out, to correct it, to control it, to supervise it, to punish, and to prevent it, is
the issue.

First, I would deal with the Scheme itself. Brinda Karatji said something. I also want to
say something on that. Take any scheme. I have seen this in the Government of India for 40
years, in the Planning Commission, from Government to Government and from decade to
decade. The Government of India makes z uniform scheme for the whole of India, whether
it is Tripura, Punjab, Uttarakhand, Almora o~ i erala. There is nothing common among them.
People living there happens to be the citizcas of one country. But. beyond that, everything is
different — the climate, the language, the food and the atutudes. You know it. I do not have
to spell it out. If that is so, how can you have straitjacketed schemes? And I have seen them
for 40 years.

She talked of Uttarakhand and of those hilltops. | know about them personally very well.
What | want to say, in short, here, is that since you are expanding it to the whole of India, 1
would request the Minister to give flexibility. Let a local committee decide what they would
like to modify, what things they would like to bring in and say, ' 4% ¥4 %31 9grg & %9 and
what they would not want to do which is be‘ng done in Punjab or in Kerala. I think that is
very necessary. And, I think, there is a very easy way of doing it, because I have done these
" kinds of things in my earlier days.

Have a committee in the State of Madhya Pradesh or Rajasthan or wherever it is. Send a
Joint Secretary, or somebody else you want, with clear directions to sit in that committee and
hear the people of the State. They know the ground reality better. And if they say, why don't
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we give up this and let us do this way, he should be open to agree. This is the simple way. If
in Uttarakhand, people say, No, we would like to do fodder collection’ or whatever you said,
[ would allow it. And I think it should be allowed. Don't tie them with one belt. It will not
work.

Second thing, which, I think she and other Members talked about, is payment to women.
[ think even a question was raised that they must be paid equal to men. I was talking to a
- friend of mine and he educated me on it that in the industry, it is happening. In industry, the
rule of ‘equal work equal pay' is there. Perhaps it is. But, in this case, certainly, I want to say
that the whnle Scheme in the villages is to try and give them a little bit of money, to have
some food tor their children and their family. I think, many women will come forward to
take your small jobs whatever they are. I think they must get full facility, full support and full
salary. gHl 3¢ 71 3md, 3ivef 1 w5 1 They will come forward. And then try to guard their
opportunity against the sarpanch, the BDO and a few others; you know, 'the cuts' and things
like that. This I want to say very strongly.

Next comes the question of leakage, which is worrying all of us. There has got to be a
powerful monitoring mechanism. It includes checking it, controlling it, preventing it, and
punishing those responsible for it.

I talked about standard monitoring by teams from the Government of India in which a
few officials or others go. I am not sure that is enough. Yes, Members of Parliament and
ML As should be asked to go there. I am quite happy to agree with that. But, I am not sure,
even that is enough. I was just thinking — not that [ have any great ideas — all over India,
you have universities, you have social schools, social sciences, political science, economics,
there are plenty of educational set ups with very qualified people, and I don't see why, in any
district, anywhere, any of that kind of group is not asked to do so. You can say, okay, have a
few people from this university or this big social school or this big college. The Minister has
said that four per cent allocation is meant for administrative expenditure. Well, that is not
only for the States. You can also spend it. And you could say. "All right, here out of this
university because of huge faculty of social sciences and economics, put together five people
to go and check 10 districts." They will be very happy to do field work, and will have
interesting and exciting visits out of the university, and you pay them their TA/DA and a bit
more. That is worthwhile money. Similarly, any institution, you can pick up. I don't like that
phrase which is being used, and of course, no less a person than our Prime Minister used it,
'thinking out of the box.' Somehow, I am not with it. But, please think out of the box since
this is the view of everyone these days, and don't just leave it to a Joint Secretary or a little
bit more. I think, try and get any groups. Be open to anyone to go and check. I go further. In
Delhi, I find Residents Welfare Associations. I read about them only in the newspapers, and
a lot of members of these associations are retired generals, colonels, civil servants,
administrators and scientists. They are there because they want to make their colony better.
They have got together. Even I noticed that they have fought with the Ministry of Urban
Development and others. They have even gone to the court for their rights, and I think, from
whatever I am able to gather, they are doing good work. Can't there be Resident Welfare
Associations in districts in rural Indja? There are lots of brigadiers, colonels, majors, and
professors sitting there. F1F it STH o7 ¥, I€ FHoa T fF 70 99 AH F8 FW & 3R syt
=0 wwEN, @ # T @ wgn, WA w15 St et F e §10d wEa € R v oe @ ol %1 9
THEAT =Ea &, 9 MY I Ied F4 R 1 w9 fr sl I T, W F 4. |
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THE MINISTER OF PANCHAYATI RAJ, THE MINISTER OF YOUTH AFFAIRS AND
SPORTS AND THE MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION
(SHRI MANI SHANKAR AIYAR): May 1 just take your permission for one minute? In
Kerala, the entire issue of planning campaign involving the panchayats and local bodies has -
been an experience that is worth replicating for the entire country and the constitutional
provisions on the District Planning Committee specifically provide for this to be taken into
account, and therefore, it can be done.

DR. M.S. GILL: I am sure, the hon. Minister will take note of that But my point is, as
once I said on my other job on elections, like the sunflower needs a lot of sunshine, and 1
apply democracy to development works also %% Wt Ta® ¥ aea §, Wt <t o7 &, S e
Zifeg 3 | 793 & @A-dH & forg Sfe sl difeg i sisth, sre %3, 3 o g s8, 33
& e Snit # fay o= @, A T gE @ S, Tm 9 fgaen § s §1 But, monitoring has to
be pushed. Of course, you have NGOs. 1 don't want to talk about that But, I don't want to
continue on and on though Narayanasamyji gave me a lot of time because we have a little bit
of time ...(Interruptions,...

THE VICE-CHAIRMAN( PROF. P.J. KURIEN): No, no. You don't have much time.

DR. M.S. GILL: Sir,] want to finish. But, the short point I want to make is that the
Scheme is key to this Government. Its success or failure will have a major effect, and you are
expanding the Scheme to the whole of India. That is to be welcomed. When you passed the
Bill here two years ago, 1 read it and I got worried. But since the whole House wanted io do
it, I went along with it. Otherwise, the mechanism of the B.D.Os, sarpanches and everybody,
and the nature of these local works, which you may or may not do, is problematic. Now, you
have brough in machines as people said. In one way, | some times think, when the Bill was
passed, a lot of these people would have said, 37 @ s it ¥4, because the opportunity is
there. Now, you have got to prevent the opportunity and, I think, you should concentrate on
monitoring by any means you can. Thank you.

st afas fevir =@ (Toem) : TEEE ST TEKd, T3 o9 e w1 g i, W
feru aToeR w=marg | oEeY, TS T A9mr TRA S’ & day ¥, f g 1w favg 1 A
TS e F TRe @A @ g0 T grer o5 B AreEm A sit 31 Haey wahe w0 W@ g IR ™
a % AT a3 A € % 3 39 G %1 uradt 98 ), feeg 39 wSit F fau g sh g €,
S g Wt i TR 0 F @ L, 39w S E, s g S9et I g € s e
H 9] qI-=gd AR I AR §) 7R, § goeaE ¥l € ol 19wt und fRarama w5
==, WA WA HERd A AT T & Hg o gd€ # 1 9w At deit weed i € e fegean
1 13 wiava =49, ToReA § 30 99 # 989 o ¥ 398 85 wiawa Sl ) AseT sqere g g,
&t IAFH ¥ @1 a9 TH TSR, 38 Ao ¥ aifus Sudm aeeer # G @ A
TR R PRI AR @ ym N @y i o mma, madsa 3 @
S D 3 dasa &, # aiy w5 qded & WHe I W@ A g 8 ) gEEs W, | any
g, 3 faan | favaen 737 F snavasw 76 81 T ueen w1 g ¥ R el g | walw
F ®Y S G S @ iR soe wratEa w5 S fafas el A fautor @ R, saw e g |
frata srvra § ) 3o wiafows ag 98 =1 adt ¥ 9 08 ude 3w ¥, SR AR 16T 9gd W
2 3t 39 sl | it ) T of faa e ¥ R s A 3@ 3 @60 ST 40 w1 wwgd ok
HEF H A FUA 2, 395 fogt F1 g w1l @ 9 1 9a e F o Si-de T o afast |1
St # oR e o W gid ot ST &1 3@ SO muster roll § w1 foran B, a‘a’a‘mﬁgan
¥ 72 gen ¥, raet wrd wfaefin 9 o o weh
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JAHE T AR, YEEd WR SR YERE TR e WS YREEsR 96 € I faeh- sera gt
3R Sfz-qen & falt 1 e =1 | 7€ A4 IR AAFTA # ot &1 SR W S At F A gon 3R
et wE dreren T 91, ) IFH & e Was €, g fafraa w9 Q sige! s | #1 smw uan
THHT ITUR F H1 HI FHL 1 3G N € IRITFT W97 $ I A 9= 0 250 Afa 1 oo fear o,
ford o 5 wewifia ) W wgE €9 A foran an ) um 99Ea iR am ' w5 weeget it
¥, frg 0 -t Tman & 6 WS, U9 iR o dart o9 He, WRaER SR R-TrErd | m
wsfl muster roll &1 &4 &, %8 F1 a0 F1 Tad fo@a & iR FHiyH o €1 36%1 9=9f d99e W
Wt & 1 3 sfafene wavH 9, TRE w9 A A0l B g B9 9o WY, 36t witefir %t sravasda
T a1 78 &, H-7E vvv 29D S Srea €1 AT w5t 7Eeg, F W5 ey, A gg A Fen Aem § F
T IS HT 1Y IBA & FAC dsiwtor iR e w1 9791 o7avge ¥ 1 Ui WG ¥ 91 3ET
9 FT T o TE & e, m?ﬁmmﬁlmmﬁmaﬁﬁaﬁ + fiaen & f& =€t faen
%Wm?ﬁm%lmmsﬁgﬁﬁaamﬁmﬁﬁﬁﬁaﬂmaﬁmﬁm @
39 1 Hifa ¥ Sl WerER e, STHT 6T T T8 e

T AN F Al § 98 T e =red g w0 100 &7 F1 IR swfya €1 F w5 =ea
% o6 o™ # 70 @ 72 wfaem R sifusman o fia IR %1 =waear +1 51wl 8, 98l =« w1
2 1 U | e aiffee ¥, g 9 a1 W § 1 7 %61 391 ® 7R 100 i A5TR Suer@r A
3 T A ) 219 TGN R Ao Feadt 1 9fwa 12 9 15 F o9 F @ ¥ w9a 100 feaw fawd @
&M T8 =AM | 100 faw Fifvea ¥ @ 9 faa sig, 30 faRT R 5 o @) e 73 )
ot g wL

R Wit wdE, & S 9 g % 60 Tw wia 5 wegdt § wine, aw seo@ e @ #1100
T FH A Y, @1 6 TR EFTA A T 6 TR TIC T R 9FER 1 grew-9wor S8 Em? = a2 1%
fifvaa | faaR 0 F1 saEvdsar 81 g3 @ H9-F o § fF 37 60 €9 F1 I8 100 FIC 7
Ty e, i 39! a&F A g faa a1 8, 2 9 WA & o1 se 9 52 9991 TA e H A
L amidniizodRss wiaai W ot A ASgd S mg AME R F M FII A R
T T 2R S 137 73 A1 R 1 60 TUH F 1 709 11 & 6 & & 1A =901, 71
& Iooiad & a1 3l @i &1 @ T 1 HUY THE 3@ S HIfaw w1 A wew & fE ek,
st iR Ty Aegd B fere fyifa <gAan wegd 1 e S w9 ) R ST, JTen g S
sit TEen o= @ A S )

# anqd uw 3R == FE Gned § - ST WA &) | S8 AR 9 TE Bra, g8 3
ST W X /T WauH R ¥ ) R ST 39 AR W ) T W ) 9 i e e
F1 W IF T 2w amE F 10 wiava | @ifoe, g9 9 78 Fwe 8, suEt @9 99 oo fEg
TaE S G T @ §2 374 391 At s g | St 100 €7 Yo Iuer= A€ & T ¥, Tl
U 94 HT WA T8 fhan 1 w1 &1 30 Fua 7 G35 9Ekg 39 91 F ot 76 & /5w
HH? A D e TwA T4 a9 Io0rT P T1egq § 9] U =1d HE o, WA 38T A9 ot AL 9|
a7 ST % S srgfaa sEenfa ® 9F & | voeA 1 =99 F30 9w § - /AR, Ry, 969,
o, &, 3 4 oim &, f9a1 o9 9= 9@ €, 99 & 91va 13990 oft 98 #1 Fer vamA @
#1ge %1 F2¢ A TE, 9 oA S TS qR-AR e § 1 98igd, Sie S 59 e SR
¥ 1ol 4 o) wl = ], sl 9w &, O T I 39 G F A w5 /9 w01 76 srgfaa
SHenfa & Frl % fag 100 G F ISR & F917 200 7 61 TS IqST= H3FT T2

A9 31 AEEt gieFor F1 fHivaa w @ fFafaa 0 1 Fifmw Y, @ 9w s fag s
# grae Y == @ FE = ) w3 A9 F1 S 9 R, a8 60:40 ¥R ) F9 Fft Tarht 7€
4, AT A9 ot I8 TS § o 30 ety F ool wet A 99 € 3R 351 T sl faan
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w1 ¥ 138 Wiy F I, 99194 wfata 9 faen @i gaeE & @ ot 59 w3 #1160 3 40 T,
it is impractical. 3% fage wraus few wn €, SO | w1 o w9 TR F@ @ oM W W
foraras faar i stk 92 W9 $9 9 %7 50:50 F71 29 @feq 1 98 o1 |9 ¥ % %o smon fF 98
A d AR F 9 T # 2R 39 q@i W WmE F1 FiEd Fge IR S =9 =1 w13 &2 e
R w9 4 S feafy 2 3@ 1 e W v ¥

Tl Qg sy SR srEiE w1 Wit aga =9l g 1 98 91 9 ¥ F R € WE S wem w1 wE
wEd TE ¥ 1 oY 9 Furg Wt F i fafee w3El § o @ ¥, feeg e RIuge ol f wE s
wfén w3@ 70w F1 5@ FA F1 off sravawar 5 M SF ToR Y HQ KT w17
Wi S ghR A 7 g€, @ 7 7€ FE @, T8 99 F0H T o Teia wiedt s @ e e fF e
| T Tqa1 9o ¥l afe & 9 o0 w10 3 agwa &1 sefae f e 9wm §fE e
@ s 3R mfrefn w5 S sraen $1 5w | 391 o w1 e I 1w ¥ T2 @ W wwar ¥
..(SAFYM).... WEw, GF e # A 17 foae 571 wua faan man ) & gt wwa g § 9 siegm sk
&1 fagall w & <iepm, 3us sverman #1% 3k a1a == <ein | 5 #9379 g w1, 99 g3 9% sa ™
f& sy T w9a figam &1

# 97 Fe 9 g fF I W fawa @ fae e et @bl 38 @ s g ¥ faead s,
AR LR FC w1 W e o 3D s 3w S TR w1 ey oo 5w W fafvee w9 )
fa=r fem s =nfew)

T WHR A 9gel S ey SIS § U S el ol ¥, 39 9@ %) 964 TR S 91fee | 98 WerER
& for wga o= 91w A &, safae faerad 1 W@Y- Wk § 6 w1 g9uE w29

T 99 Ot #1 8 geE & 9 F @ @ £ fE S @ @ 2, 39 aman @ sn @, 9 Suge
@il B T TER, T A B TR TE, B A Sl B T Ug 3R saet wd Sedm @ w1 ad
e w1 gu oot s wara FRar €1 39 g Ser 1 99, sEh fore aga-sga e

it AP 7@ (A W_W) : N QWA HEed, § "G 13 S ) oF g & 9wt
% % ud fid & @R, (saum)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I have not permitted you
...(Interruptions)...

it e Sz W, F haw wF fade @ fom S 9rdl €1 @ ' RO # smur W
. (FEYE)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Kindly listen to me. | will give you one
minute after others have spoken. You cannot do like this. if you want, I will give you time.

But, take the permission. Now Shri Nand Kishore Yadav. area Sil, straert 9ref fery werfes
2orzn | Baw 3 fiae & st €, AfF oy a9 9 9 faae § @ w e & s
100% SR §A4 T @1 §

ot = fFyiR aRE (3T W) 9y, F o 9 9 fare § @ wara €
ITRMTEAS (W de e HwfE) : 7€ T, 19 v 9 9R fire § @ sifsw

&t = fRvit 9| W, 9gd-9%d UaIE | HEEE WA S FT g%  Usha grm IS A’
Fafred w1 8w dgd =l Ao R 1 3Eh 1S e w1 S FShowre ® ik fam 3tem 1 e
3R 3 Ar 0 F w1 forar &, F Saw! gue T we {3 3us fag area w5 St B aarg it
A =rEdl g
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T, gl T 39 A1 F A , 39 G99 T§ QU W H 330 FAGRT F o W ¥ | HE GuEn 9=l
=+ HreaH | WIeW €1 ¥, WA A S 3R 1 o, 2008 | qw Sl fewdll A @ w00 Tofem w9
{ 3ra g8 QX 39 A A AR | 39 9 HArem 91 W3 St S 9 off, 9 97 49 fF W e i d
FTH F I FHH I W @ T R e § R F G At 0w RS A g, dqem g,
TP I A @ B, 3Hfoe 9 98 S ge Ievg 91, 9% 9% 91 % 0 Al w9y 100 A T
LEU A CCIRE |

SAfF < T S THE 38 A9 H @ R S TR W R TR FUS T T H T ¥zl
2006-07 3 FOH 11 TR 300 FAS I HT I °1 1 TH IS 1 qhaAar iR fawera Tdf & =w
PR sT R e ifs mw fFammm fa TR s e i gmma  fF
1A ISR A F M G AR S 3wl § o @ ol o wm @ e s e R, st @ e
R el ® @y 3t TE 90 @ @ U g AR G 1 T ' 9, iR i vt &
e -FE W5 St g Sae § 3 5 F TR F S gaed w33 94 2, S § "gawa
FAAT S F | THME HEAY TG, W 39 WA SR g@i weA % €, & A 36 ue R FART F W
¥ 3w w o 3k 3E i oife w12 99 & % 98, 19 98 @ w % =2 9w ¥ fE, e
FY S feafa €, 39 w10 sarar g1 ¥ I %1 @ Tren €119 F1 9 gaka w9 R, 391 Hifen
aret ¥ uF aR E @ Il &) fuselt ar wEEE d@st it Y 39 gy § S vores R ofafd €, st 8%
g ol 1 31 39 ®a A1 fF T SR § gawar A F1 S Ao R, a8 ASH A U gaw A HAd
S EE ¥, AN W R I IR, fefgrafre fl amgenEifrs mamamaea &, @
ATYRIET FY F /@ F1E e A€ faaw &1

TEN WY@ G " FTE K ¥ )37 Ig W unior fasma &6t agd-H Ao =l o, # s w
o faam e FE TE Awd g, AT 3  F 9% 9 v ) aF a9 fafa 3@ o s e
1 9GME @0 F @ T 19 T 8 § S wiied e & o €, <9 e @ i € 4 38 9 )
off 21 St R HT QU Y™ W 1 39 qg ¥ F D argme ¥ i S @ wmm T 9 §
Y AEET SN 9 TR SN, 91 39D A ITHT AR FTE 0 1 A FTS Q@ Al w1 =T o0 W@ R
-- d U =i § T 9| wRt § s T W ) J'i e w1 o Snil @1 w90 9, 376 39eT gal TE
FH THANAFRETA TN N FTR T AT R A A @ LTI W@ A FTEHARE, 399~
®1 guifad : W@ T

i am g fe i AT F a@ A @ |1 4T 0 49 § w01 oW1 g F S gH T F =i
it o faard <t Y Fa o % 39 e = Aewnd w1 Few @ T, e W w Awwnd w5
Feall B Al &1 S T AMfew B, 319 39 wigw | 39 wifeg fem & A el ge 19 9 §
o sarg1-d-varg T us fAfvaa am § 989 s 3 3R-FA - 373 S e €, 39 3uE 9@r
FH T ATgHIE B AT F T D, {B -39 T, G1-9-911 do v Ffvaggna d @
Eiskakaci Tl

T g g w1 H gyt w1 A A @ R Eel S w51 Y, W O weil %9 @800 geEE
Tt St @ fraeR ¥ iE g a9 €, L (HER Wl w3 g S faam €, a8 9d fewn § %
FILI@ Y WA AN TE T A DO F TR T @ o, faaw @ g, 19 9w w5 ma
fraraga W8 ST R A . (mau). .

70 wF iR Faa ¥ 6 o o | o) wawar i 99T §, 39 99 9% #9 sfuen T8 &,
a9 9 TH Gahdl HHA H) B 9 A6 78 €13 A6l F Wy T A0 a1d TEe S ) SIH

Sgd-dgd ¥4I |
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5.00 P.M.

AR frden 2o (Am-fEfea) : STEMeEE wareE, AR TR Ao iR 5 g v -2
[ T FHifgeRt Ao ¥, fa1 T8 fRaraas @ 91 29 1 9 9EE 9@t €1 98 T8 "9ga W@
%, 37 T {feai €, 5 A wga e wew Y v fooi ¥ | Sad 50 gea 3 9w € 3
J gl #Y 3@ w1 | wnfae fH, a8 9ga @I & 9 2, Afwa ga9rad U9 &1 e 1 | @ iR
T g9 F 3%, ™ {9 F g Foig 3 um g & gro afa=fin st ad@ @t Ot fe w5 s A&
et ¥ 1 safer 3 e ST aifew 4 Fa1 %W @, AE-FE F g § R o wifefar-za 4
ordi # T QW Y R/ A § Wine a1 A e ) gad 9/, § 98 fEgs s wfee g e aeam
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Madam. Now, Mr. Harendra

Singh Malik, not here; Shri Sharad Anantrao Joshi, not here; Shri D. Raja, not here; Dr.
Radhakant Nayak.
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DR. RADHAKANT NAYAK (Orissa): Thank you very much, Mr. Vice-Chairman, Sir,
for this oppartunity to speak. Sir, this issue is one of the most outstanding programmes,
since Independence, for the poor people of this country. This is also one of the flagship
programmes of the UPA Government. Therefore, its importance cannot be diluted by any
means and, much fess, by both the Central Government and the State Governments. Sir, the
points that I would raise, or the issues that I would like to raise, refer to the programme, as it
is being implemented; in Orissa. Most of the issues, most of the experiences, that I have
brought down to reflect before you and before this august House, come from Orissa. Therefore,
unless otherwise mentioned, the reportage refers only to Orissa.

First of all, Sir, both misuse and abuse can be divided into two groups. One could be
intentional and the other could be unintentional. Unintentional means, they are basically
procedural. But, intentional, is very important and it actually should be taken very seriously
by this House and by the Government of India. Very often, Sir, we find that misuse and abuse
are very difficult to detect. In that context, I am very grateful to Mr. Narayanasamy that he
has brought this issue to be raised here and it is time that we reflect, very seriously, on almost
all the issues that have been raised by my other colleagues, in this House, since yesterday,
because it is very difficult to detect since abuse and misuse are also inherent in the scheme
itself. It is generic. And abuses are also institutionalised, very interestingly. They are very
unnoticingly being detected also. But, they are detected with a lot of meticulousness and
with a lot of scrutiny only and because of this institutionalised misuse, we need to take
everything that is being said in this house, very seriously.

Sir, what are the levels, of misuse? Where does exactly misuse or abuse occur? First, at
the State level and at the political or the administrative or the executive level. It is very, very
interesting. After the release of funds from the Central Government, how does that process
start and specially the utilisation process starts or the examination process starts at the State
level is very important to note. First of all, there is a considerable delay between the release
of funds and the utilisation or the release further down at the State level. Now, the release,
sometimes, is very intentionally delayed because the State Government delays it just to
overcome its ways-and-means position vis-a-vis the Central Government's. Therefore, it
gets delayed to a point; though the money is available, the money is released to the State
with a delay. It is very interesting, and, therefore, at the various levels, with the knowledge of
the political executive, the process itself is delayed. Sometimes cone has to study as to what
exactly is the time when the money is released and received by the State Government and
what is the time taken by the State Governments for releasing it to the States. That needs a
very, very microscopic scrutiny and then only will it be possible to find how and why process
has been delayed and when the district level authorities received the fund for its utilisation.
Now, Sir, I have seen some of these files for release of funds from the State level to the
District level. It takes a long time and files are being kicked like football from one table to
another, from the Finance Secretary to the Planning Secretary and from the Planning Secretary
to the Administrative Department. Like that, the file goes on and on and nobody can be held
squarely responsible for the delay. This delay itself is sometimes intentionally managed.
Then there is second aspect, that is, after the release what exactly happens. Even before the
Central Government releases the funds to the State Government, whether the figures are
properly scrutinised and whether mechanically the expenditure figures are taken into account
and thereafter the funds are released and whether the performance is qualitatively examined
so that the sanctioning authority from the State Government or releasing authority from the
Central Government is satisfied on the basis of the report of the utilisation by the State
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Government and then funds are released. Therefore, this aspect has to be very, very carefully
examined. The same thing also should happen and some suggestions are also inbuilt into my
analysis. The same kind of analysis should be made to see when the funds are released from
the State Governments to the District level authorities. Until and unless the District level
authorities give the correct picture of the performance of utilisation to the satisfaction of the
authorities at the State level or the higher Executive level of the State Government, funds
should not be released to the District level authorities at all. Otherwise, what happens is that
funds are simply parked at the district level, they are not at all being utilised, and these funds
do not go at the ground level and at the block level. Sir, the State Governments mostly when
they release the funds are also doing in a very routine manner because the process itself
takes such a long time and the routine itself takes such a long time that there is big time lag
between the time targeted for the expenditure and the time target for its utilization. It is
delaying further receipt of funds. Because of the delay by the State Governments, funds are
not being released in time. (Time-bell) Sir, I have a lot of other points. Sir, there is one more
point.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Please conclude. Your time is over.
...(Interruptions)...

DR. RADHAKANT NAYAK: Sir, what the State Government has done in the meantime
is that they have started some other subsidiary programme under this scheme. This is a
flagship programme, as I have menticned. But they have conceived another programme
called Gopabandhu Anti-poverty Programme. The exact nomenclature { am not able to make
out. But what happens is that this money is diverted to the other programmes and the State
Government falsely takes the credit that this programme is initiated or being supported or
funded by the State Government. To that extent, the role of the Central Government has been
minimised or sometimes totally negatived. It is because of this diversion and re-appropriation
also which is being done under the political pressure groups at the highest level of the State
Government. And, to that extent, it is definitely a thing to be taken very, very seriously by the
Central Government. Sir, what happens at the district levels? Sir, at the district levels, we are
supposed to have a proper, comprehensive, plan with regard to the self-help projects, with
regard to the need on the basis of which the funds will have to be utilised or the programme
has to be executed. There is a lot of problem in that because, in some districts, you will find
that the planning has been done in a very lackadaisical manner and to that extent the money
also goes into most of the programmes which are not at all need-based, most of the programmes
which are not anti-poverty related, and by that, what happens is that, the entire programmes,
up to the district level or even beyond, it fails. Now, Sir, the block level is very important,
which is the cutting edge level, and, where the individual programmes will have to be
implemented. There, at the implementation level, most of the individual projects are based
on individual preferences of the party in power, which is also a very serious matter again,
and, where the interference is maximum because where exactly the money will go, on which
project the money will be spent, the decision is taken at the block level or at the Panchayat
level. There again, it becomes extremely difficult for the project, to make it a success. Sir,
the other aspect is beneficiary selection. In most cases, the beneficiaries are selected taking
the political party affiliations into consideration. Now, I am talking in terms of Orissa. In
many areas where the Opposition is there, the people who are supposed to be the beneficiaries,
those who are really poor people, do not get any benefit at all. Otherwise, Sir, from Orissa,
the iabour will not go to Gujarat or Maharashtra or to Delhi, to be exploited. They would
have stayed there. They would have stuck to the home ground. There, the migration of
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labour from Orissa about a decade ago was hardly two per cent. Now it has gone up to six to
seven per cent, despite this programme, which is a very laudable programme, which is a
very comprehensively and meticulously planned programme, now, this programme is failing
on the ground. It is one of the indicators of failure of the programme in the State of Orissa.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Kindly conclude.

DR. RADHAKANT NAYAK: Sir, I am concluding. What are the indicators of success
that need to be seen? One is the time, the periodicity on which this programme is to be
sanctioned and to be implemented. This programme will be implemented when harvest is
on. But when people are really poor, when there is no harvest season, people have to work,
it is rainy season, and at that time, work is not available. Naturally, when the figures come to
the Central Government they are fudged. There is no doubt about it. Only in the season's of
hunger, people are available for work, they need work. That is the time when people go away
from the State oi Orissa. There is difficulty because of that. So, one is the timing of the
utilisation of money that goes from the Central Government. The second is the wage structure,
the wage quantum. [ think, all Members have said that proper wages are not paid and poor
tribals, the dalits who are totally ignorant of the scheme are paid a pittance. Dr. Sengupta’s
report says Rs. 20 or less a day; even that wages they are not getting, that income is not
available, because hardly Rs. 5 or Rs. 10 are being paid as wages. Therefore, wage structure
is very important which is manipulatable and where the misuse of this fund goes into. The
third aspect is the quality of work. Unless the quality of work, its durability, sustainability is
accounted for, the quality of work will also suffer. Therefore, the misuse of power is visible
only when the quality of work is below standards and that needs to be also taken into account.
The final thing, which is also very important, is about the publicity of this programme. If you
go to a village in Koraput or if you go to hundred or five hundred villages, many people do
not know what this is programme is all about. That means, the State Governments have
totally failed in order to bring awareness about this programme. 1 remember, a few years
ago, there was Employment Assurance Scheme. People knew about it. It was an assured
employment. Now, this also gives an assured employment in a modified and in an improved
manner. But, people are not aware about it. Therefore, the awareness level also goes down-
and, to that extent, cheating is very, very discernible and it is also ascertainable. Now, what
can we do on this? It is not enough to say that the programme is bad or funds are being
misused. It is not that way....(Time-Bell)... We have to say what is the monitoring mechanism
that is available at the State level. Sir, monitoring has to be done from the above i.e., from
the Central Government. We have the Area Officers Scheme available. Under this, the Central
Government send the group of officers under the Minister himself so that they will go down,
they will verify on the spot, they will go down to the district level. That is being done. I am
grateful to the Minister for that. But, the monitoring from below is also equally important
which is called community monitoring or the social monitoring. Now, on this, there may be
systematically or scientifically conceived format. But, even in that format, there are loopholes.
Therefore, we need to have evaluation. Now, on this evaluation, [ am yet to find out a very,
very comprehensive evaluation report available to the House by the Ministry or by the State
Governments. Now, the evaluation is done annually. That is not enough. There should be a
concurrent evaluation programme. And, that evaluation should have certain specific
indicators...(Time-bell)...Sir, some of the programmes cannot be evaluated. There are non-
evaluable programmes also. Therefore. new indicators have to be evolved as to how the
programme can be evaluated to the satisfaction of the Central Minister and the Central
Ministry so that the programme can be successful.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. No new point.
DR. RADHAKANT NAYAK: It is not a new point.

I am on the evaluation point. Now, normally, we get satisfaction from the financial
evaluation. We should take it on its face value. We have to have physical evaluation in terms
of not only the number of projects but also the quality of projects, the type of projects,
whether they are implemented by the people or by the contractor per se beyond the specifics
that have been prescribed. All these will have to be taken into account. Therefore, would be
very happy to see some of these comprehensively evaluated, scientifically evaluated
programmes by the Central Government or the State Government which is not at all available
now. In this case, I think, Dr. Gill, himself has mentioned that what action has been taken
either by the Central Government or by the State Government wherever the programme has
failed or wherever misuse has been found, it is very easy to find automatically. What is the
response of the structure in the system that has been evolved by the Central Government or
bY the State Government? In order to ensure that wherever there is a failure, the responsibility
has been fixed on the State Government or on a particular person may be due to delay,
intentional or unintentional, either for execution or for wrong selection of beneficiaries or
non-payment of wages, what action has been taken we need to find out...(Time-bell}...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

DR. RADHAKANT NAYAK: Sir, there are a large number of issues which [ thought |
wish to raise. But, anyway, since you are insisting. I stop at this. I thank you again for giving
me time and the hon. Minister and the Ministry who are taking a lot of interest.

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you, Mr. Vice-Chairman. Sir, for having
given me this opportunity to speak. At the outset, I would like to congratulate the hon.
Minister for this scheme, which is not only appreciated much, but also utilized much. May I,
at this moment, recall the discussion that we had, a few days ago, in this House on the blasts
in U.P., a discussion, which had taken place about two months ago, about the blasts in
Hyderabad? We discussed at length, condemning the heinous acts, regretting for the victims,
and also trying to find a device to curb all such activities. All the Members expressed their
concern, and suggested, as the hon. Minister also told, that modernisation of weapons,
strengthening of police force, and utilizing the assistance of the RAW and the IB will help
that. I think, these are only secondary activitics. We have to go into the activities of those
people who are involved in that. '‘Noy naadi noy mudal naadi'is a quotation in Tamil, which
means, if there is a disease, don't look at the disease, go to the root of it. Some voluntary
organizations, which have conducted some studies about this, have come out with an inference.
The pecple, the youth, who are joining these anti-social elements, whether it is a terrorist
force or hooligans, whether they are attracted by them or they are driven to that place, the
inference is mere unemployment drivers the youth, in this country, towards them, and their
future is at stake. Having this mind, ! hope, this Government, among many other activities,
has introduced the NREG, providing employment to the youth, and, thereby, reducing the
anti-social activities that are taking place in this country. I cannot be elaborate, discussing at
length about what is happening across the country. But, as far as my State, Tamil Nadu, is
concerned, when we assumed power, there was a ban on recruitment. But when we came to
power, we lifted this ban. And, before giving job opportunities to the youngesters, we are
giving monthly allowances to the youth. For 10th standard students, it is Rs. 150/- for plus
two students, it is Rs. 200/- for graduates. it is Rs. 300/~ ...(/nterruptions)... | thank my
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friend for reminding me. As I told earlier, there was a ban on recruitment. The NREG was
enacted in September, 2005. Initially, it was inaugurated in six phase-I districts -- Cuddalore,
Villupuram, N=gapattinam, Tiruvannamalai, Sivaganga and Dindigual. After this inauguration,
it had to be formally launched in February, 2006. Even after three months, I should say, only
rupees three crores had been spent out of the allotted fund of Rs. 198 crores. Only the job
cards were printed. But the Scheme had not taken off. We assumed power in May 2006. As
soon as we assumed power we undertook various preliminary activities. We knew very well
that this Scheme could not be implemented overnight. Some preliminary, preparatory activities
were required, like, preparing project works, detailed estimation, and giving training to
panchayat Presidents and officers, creating awareness among the people to get job cards,
recruitment of technical staff for online monitoring of the work, etc. etc. So, as soon as we
assumed power, we undertook all these preparatory activities and also the rural schedule of
rates between May 2006 and August 2006. Many of the Members are of the opinion that
responsibility of implementation of this scheme totally vested in the State Government. We
assumed power in May, 2006, under the leadership of Dr. Kalaiganar. I am proud to say that
the expenditure under the NREG rose from just rupees three crores in May, 2006, to rupees
fifty crores in November, 2006. Rs. 110 crores at the end of January 2007, Rs. 272 crore in
May 2007, and Rs. 535 crores as on date. This is the development which has taken place
within one year. I am very proud to say in this House that we are implementing this Scheme
to the maximum level. The Government of India has also acknowledged Tamil Nadu as one
of the top performing States in India of the NREG Scheme. | would also like to mention here
that as recently as on 26th November 2007, Dr. Subhash Pani, Secretary, Government of
India visited Cuddalore, which is one of the districts identified forimplementing this Scheme,
was full of appreciation for the implementation of NREGS. Tamil Nadu is the one State
where the contractors and labour displacing machinery has been completely kept away.
Sixty-three percent of the households in phase-I districts are registered, and they have got
job cards. Statistical figures show that 82 per cent of them are women and 59 per cent are
Scheduled Castes and Scheduled Tribes.

Sir, moreover, realising the constraint of time, I would like to say that since Tamil Nadu
is one of the best performing States under NREGS, the Director of Rural Development and
Panchayat Raj has been nominated as one of the core committee members at national level
to give further suggestions on how to implement this NREGS.

The Collectors and Project Officers of the DRDA were also invited to the Lal Bahadur
Shastri National Academy of Administration, Mussorie, on 3rd and 4th December of this
year to give a presentation on the implementation of NREGS in Tamil Nadu to the officials
of other States. '

Sir, Phase-II comprises four districts; Thanjavur, Thirruvarur, Karur and Tirunalveli. In
those districts, the administrative sanction by the collectors has already been completely
done. Extensive training, that is, three rounds of training of all the village panchayat presidents,
members, panchayat assistants, Makkal Nala Panivaargal, DRDA, block staff and engineering
staff, has already been done. In regard to recruitment, training, positioning of technical
assistance, 105 computer assistance, the work is 95 per cent completed. Of the total 1602
villages, Sir, a total of 5.25 lakh households, representing 44 per cent of the total number of
households in the four districts have so far been registered under the Scheme. The BPL
percentage of these households is about 30 per cent. Printing of job cards has been done.
Opening of NREGS bank accounts in each village panchayat has been done.
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Sir, I hope Members from all other States would appreciate that the Tamil Nadu
Governiment is implementing this Scheme to the maximum utility of thie people. If at all
anything has not been done earlier, as charged by some of my colleagues yesterday, Sir, it is
only because of the reluctance, negligence and slackness on the part of the previous
Government in power in Tamil Nadu. ...(Inferruptions)... Now, Sir, we are doing it to the
maximum extent, and [ expect that, at least, hereafter, they will call a spade a spade.
...(Interruptions)...

SHRI C. PERUMAL: Sir, [ want to mention one point one ...(/nterruptions)... The hon.
Member mentioned about Thanjavur and Trichy districts and about the irrigation canal also.
...(Interruptions)... If they did all those things earlier, then, ...(/nterruptions)... why are they
doing the same work again and again? The same works are being taken up again and again
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): OkKay. ...(Interruptions)... Please sit
down ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, | should also be given time. ...(Interruptions)... Some Members
here suggested that implementation of the Scheme rests with State Governments.
...(Interruptions)... 1 said that out of Rs. 198 crores only Rs. 3 crores had been spent.
...(Interruptions)... And, it is only because of the reluctance of the State Government .
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please sit uuwu ...(nterruptions)...
Now, Shri Ekanath K. Thakur.

SHRI EKANATH K. THAKUR (Mabharashtra): Thank you, Sir, for this opportunity to
speak on the National Rural Employment Guarantee Scheme. It is, at once, a pleasure and a
sorrow to speak on this, It is a pleasure because though I belong to the Opposition, I must,
frankly, admit that this Schemé is given by the hon. Minister Dr. Raghuvansh Prasad Singh
with all the sincerity, all the commitment and all the tenacity at his command.

Those of us who are in the know of things about how things happen in India and how all
good intentions are buried, also know that this Scheme could have been buried before It
would be born, but for Dr. Singh. Dr. Singh happened to the Finance Ministery, but the
Finance Ministry did nto happen to him. So, he deserves all the accolades, all the kudoes and
all the appreciation of this House. Secondly, why 1 am pleased to speak on this Scheme is for
the simple reason that it is not one-of-a kind Scheme. This is 4 flagship Scheme. If this
Scheme, eventually. succeeds, it will change the face of rural India. Sir, according to newspaper
reports, the richest man in the world lives in India. They say Mukesh Ambani, and they are
going ga-ga over it. | am surprised, but that is a claim, and that is one thing. I don't want to
quote Karl Marx from Das Capital, or, elsewhere and say all property is theft, but, here,
thugs are celebrated. I am not making an allegation against any one. We say that we are
going to be an economic super power. We say, we are going at one of the fastest rates of nine
per cent. We say India can claim many millionaries. We say there is prosperity, happiness all
around and people are dancing and singing in the name of economic growth. But what is the
reality? The reality is not pointed out recently, but it has been pointed out over the last sixty
years. But it has been very poignantly and painfully pointed out by no person other than Shri
Arjun Sengupta, who is an esteemed Member of this House, and [ bow, with all honour,
before him for having brought out the reality. What is the reality? Shri Arjun Kumar Sengupta's
report on the unorganised sector is there, which I happened to read only today, because, this
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House only will make available a Xerox copy of it. What is the statement in it? The statement
is, 77 per cent of Indians live below Rs. 20/- a day, and 77 per cent means 82 crore people.
That means, more than 60 per cent of the world's poor live this country. !f you take the
definition of poverty given by the Indian Government, you will find that 260 million, that is,
26 crore are not only bordering on abject poverty, but they are living a life of degeneration,
dehumanisation, dearth and squalor. Sir, this is the condition in which this Scheme has come.
This is the backdrop of this Scheme. Therefore, though we are the Opposition, I must go and
say that this is one Scheme which has forward-looking vision. In any new scheme, there are
going to be problems and inadequacies, because our society comprises good, bad and
indifferent people. There are those who use a scheme and there are those who misuse a -
scheme. This Scheme has been misused in its early stages. Sir, the State from which I hail,
Mabharashtra, is a precursor in Employment Guarantee Scheme and we started much early, in
late 70's. We were the first to start this Scheme in Maharashtra and we too had take musters,
registers, attendance, all the inadequacies and all the charges with which this National Rural
Employment Guarantee Scheme is today plagued. Our Scheme was also plagued with the
same. But, over a period of time, certain improvements were brought about. I am sure under
the stewardship of such a sincere Minister like Dr. Singh, further improvements will be
brought about. Sir, I want to only bring to light why this Scheme has come about. Very few
people understand it. There are two types of degradations which are taking place. And, that
is where I invite the attention of the hon. Minister. There is one degradation which is bringing
our future progeny in great distress and it is the degradation of our land, of our biomass and
of our water resources. This is one degradation.

The second degradation is of our human resources. Sir, if able-bodied people are not
given work which is gainful, if the able-bodied people do not earn, if their problems of
nutrition are not solved, then the nation eventually is not going to have the kind of future
which we are looking forward to. And right from young children to young men, they starve,
as they are starving today, in my State Maharashtra, which is the most progressive State;
there is a report by a social organisation that out of more than hundred million people, ten
million people sleep every day with one meal a day. That is the condition of the most
progressive, most advanced, most developed State in India. If people do not get proper
nutrition, then the nation eventually is not going to have the kind of future which we are
looking forward to.

Sir, in our system, there have been leakages. These leakages were first officially admitted
by Late Shri Rajiv Gandhi. Shri Rajiv Gandhi said that of every rupee that is spent, only
seventeen paise reach the poor man, the person for whom it is targeted. And, that happened
some twenty years ago. What is the situation today? Only last week, the Finance Minister,
Mr. P. Chidambaram, admitted that twenty-eight per cent of the subsidies—we today have a
subsidy bill of one lakh crores, Rs. 100,000 crores, and food, fuel and fertiliser subsidy is
twenty eight per cent—are not reaching those whom it is supposed to reach. Only yesterday,
there was a statement in the newspapers that a responsible member of the Indian Statistical
Institute says that sixty per cent of the kerosene, which is provided at the Public Distribution
System at nine rupees a litre goes to the black market and sold at Rupees thirty per litre and
much of it is used for adulteration of diesel. Sir, everyone publicly knows about this. Who is
accountable for this? When will the Government of India and when will the State Governments
of India be made accountable by this highest House? Are we going to hear stories that there
are leakages here, there arc scepages here? Who is going to make them accountable?
Shri Rajiv Gandhi said it, P. Chidambaram says it, and even the Statistical Organisation
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Authority says it. Everybody openly admits it. Why is it that we have not been able to create
a monitoring organisation, a vigilance organisation that can save the lives of our people?
More than one lakh fifty thousand farmers have committed suicide. Several thousand other
people have died of starvation. I demanded it in this House a number of times, I asked of the
former Food Minister of the NDA Government and the present Food Minister, whether 'no
starvation death' was your policy. Mrs. Brinda Karat supported me, at that time, and your
collcagues and others also supported me. No starvation death’ is not even our policy today
in official documents! Now, if we have to have this Scheme successful, we have to have very
strong monitoring; we have to have very strong vigilance, and ikat is what is rot happening.

Sir, in order to make this Scheme successful, it is not enouph that money reaches those
for whom it is intended. But it should also subserve the puipose for which initially this
Scheme was conceived. Sir, the greatest thing, as I menticned to you, is that there is the
degradation of land, degradation of biomass and the degradation of our water usources.
India has sixteen per cent of world's population, but only four per cent of worid's {resh water,
and the paucity of fresh water is going to be a great problem for this nation.

The groundwater table is going down. There is a special repost which has been pubiished
only last week by the Planning Commission on groundwater table. Groundwater provides
for 56 per cent of India's irrigation. And, that is nowhere there. Therefore, if you want to
create usable assets and durable assets by using labour force, you have to see to it that all this
labour force is utilised according to a plan for conservation of water, watershed development
programmes and for raising the level of groundwater. I think, such plans and schemes are
not in place. I would like to request the hon. Minister, through you, that since this is your
first or second year, and you are going to ..(Time bell)...

Sir, how many minutes did you give to a member of the ruling party I have a watch here
and there are several clocks here; everybody witnesses it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have aiready taken ten minutes.

SHRI EKANATH K. THAKUR: I have taken ten minutes. But those ten minutes were
granted to me because I was praising the Minister. If [ had started opposing him, then I
would have been given only two minutes! That is why ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Please don't make such charges.
That is not correct. Now you may start criticising him; I have no problem!You may wind up
now, please.

SHRI EKANATH K. THAKUR: Sir, Shrimati Nirmala Deshpande said that there should
be some provision in this scheme for the farmer that if he wants to do some work in his
fields, the should be allowed to do so. Nirmalaji, I have read the Act and there is a provision
for this. A farmer can use this scheme for SCs/STs and use this money for that purpose. That
provision is there. But, Sir, through you, to one of the most progressive Ministers of modern
India, I woula like to make a request. Today, farmers are committing suicide. In Maharashtra,
when people came to know that there is a Rural Employment Scheme, thousands of them
applied for employment. There were about 20 million people who applied for jobs but jobs
were actually given only to two lakh people. That means looking at the nature of manual
work and hard work involved, nobody is coming forward. Therefore, Sir, people will come
forward if you ask them to work on their own farms. Today farming has become uneconomic.
Inputs are very costly. Farmers are dying; they are committing suicides. My request to you is
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this Sixty-one percent of the area in India is rainfed; there is no irrigation. Thereforce, at
‘least, 100 days of .work on one's own farm should be treated as rashtriya shram, national
labour, under this National Rural Employment Guarantee Programme to every farmer. Then,
you will find that there would be no made-up muster and attendance; there will be nothing
cooked up. A farmer working on his own farm is important...

THE VICE-CHAIRMAN (PI.ZOF. P.J. KURIEN): Please conclude.

~ SHRIEKANATH K. THAKUR: Sir, I shall be concluding in a minute. Whenever economy
progresses, the contribution of agriculture to GDP comes down. In USA, it came down, first
to 15 per cent, then 10 per cent and now to 5 per cent. But along with that, the population
dependent on agriculture has also come down in those countries. But, Sir, in India, the
contribution of agriculture to the Gross National Product is 14.7 per cent. It has come down
from 23 per cent to 14.7 per cent.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please conclude.

SHRI EKANATH K. THAKUR: But, Sir, the population dependent on agriculture even
today is 65 per cent. This is peculiar to India. In other countries where progress has taken
place, the GDP portion of contribution by agriculture has come down and the population
dependent on agriculture has come down. In India, the contribution of agricultural products
has come down but the population dependent on agriculture has not come down. Therefore,
doctor saab, you will be remembered by history, you will be remembered by the future of
- humankind, if you give 100 days' employment to the farmer on his own land and treat his
labour as national labour, as rashtriya shram. Save the farmer; save the nation.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Tiruchi Siva took ten minutes and
you took fifteen minutes. But you were casting aspersions on the Chair.

SHRI EKANATH K. THAKUR: Sir, I withdraw it. I compliment the Chair, so that you
always be kind to me.

o Tt R (RER) : Iuawias A, 1 39 v agd 9 | w1 g g # aee as S
T YaTE &A1 9Tl € 6 360 98 W e | 3 geyfA ot TEeard @ R, safan it g=ang 3
& ¥ 1 aaed ¥ g A e AR F Fm @, IR S, 16 W AE v ) AfET 78 Waga
discussion 37 | S%RI F FaA WA A | FW TE 90, dfew JHR F D FW Wi faern wifeg
AR Fa T T D A WER /W Afdw g st 92 iR 57 |t |y s e wmemn, S fAferg @
WG | 3AfAT FFA + Jartas T employment scheme under the National Rural Employment
Guarantee Programme has been implemented by the hon. Minister and, Sir, 1 am really
thankful to him.

W, TR foe=h foran wrea 2@l W S| w@ & ff afaerrg § 3991 63 W& implementation g1 #1
AfF g F-F W 3ga oy qmn 5 afeeng ey gon e after g 1 @R 3 o
qifaferal R & fau fF 30 @68 1 FE ¢ fF 768 0 ¢, a9 =8 @) Wi« £ 95g $670 2,
a% T faar #, faam § @1 swfag 3€1 63 W82 implementation %41 afed 99 TR &
- fewm ¥ 95 @ ff Twen) WifEfesa wge &1 §, @ fe el whis ang & @it 19 90 %o &)1 fed
FEHR &1 - AfFm™ 5 A o T8 gre, AfeT 93w § 90 o feafeaee =@ O s sd-58
TR YU W HEF Ao F, TR SR 3 1, S R $ 9 A o W@, A 9 S WEl, |5
TER IS AR+ FrafE o PAFTFA @ T o g, s v, [w = &
qEd FUEH T TWHR F1 350 F @ R, afFa guira u @ i Jel | vogd @ wm = fern s @
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¥, afew Wl = ST ¥ SRR AN T A T F@ & SR IR 100 T9w 2 FY wm@ E,
-50 TuE1 3T 25 Fua fam =i ¥ ) T AEEE, AU 3Ol I B ) 19w € T O i s fads
AT AW, AfFT TR T AT P TR, frd i e i w IR E, A A E
Harzy T IR RS e & 3maA frad &t ®1 w1 fgmn, @ frden S o w91 o wreritg @
ward? i &8 78 9 e Fea € fea ol ®1 foan & e e &L (Fma o wd) .. W, U e
JTTHT G A 6@ A& T 1A @ iR # wer w1 3m ) AU g wEn & i amed d @ femn, @
Y Y g9 EN? T T 4w K, sg AR U EN? S e 2 S el w1 W v am
e P w0 H o E, F g9 EN? o Wbt favm =0 w T ¥ o wifefin wany fe
oA AT A, WM FHIAE, FT v A Fm A @ .. 1100 797 F1
T 50 TUA FEl W g o @ ¥? 39 9% i T w62 6 T R @ ? 3y o vl &Y ateied
MRSV o1 w3 41 98 T =W |2

MERAFTUERTE, TP FH AT P s i fesa i a @ tfe
3 TS A9 s W (A @ @ :) 9] 8 F0n = ¥ (smavm).. W, f e
e af g

Y, ¥ v e { " A5 wEeE @ Y w6 9ea § e e R § 19 v =ifee)
TEH! MERRT T w1 @ 9iET) 3R 39 98+ 76 ) @ 98 S 1o afea win 98 B
B e | 3 = @ g f IO A 6 wara a1 ) 3 R aen & fag ava fean, sus fag
WEA-Agd UAIR |

Ysit ATHYN ¥ : WG IwQTey wASE, WA {R e @ fag Q) e ' 9y i, me
Tae # s wga-9gn 9aR It g1 weEg welt S o A wt iR w stnfia e Tt
F1 o T i & a9 Tl A ' usda A9R RS A an w07 F fae aga o= v fea
¥ ol 37 ol # wewgw W w2W *1 AW o ¥ 1 T 3 ot 75 aga = w1 fed € e
W S R OF gAE [ et € a3 1 oy I i A’ ) anp FEm @ fae
wga o1t o T ¢, T Tl ) Viewifed 0 & fole 39 Wil & WA e diadt w1 W s
fran s =feg afs gt U=l Y Wt 3 A ) O] FER S fae 38 e 1 Wiere i@

uF 9/ # i weT wmedt € o weeia 9gdd St A senfa @6t $ fog sae vA arsfiw fe
911 Aad ¥ 3% 78 gFE @ ¥ st vera €1 4fF 09 1w F Wt 3 1o sufeard e €, siwil w
MR & fae TRl &1 wea # sufgard cir gat awdt ¥ yorras w9 €1 S 39 % e iR
100 f&9 7 AR 83 *1 AN 9@ F& ¢, SfF7 +7 J w9 sFafa i + fag 100 21 F1 v qafw
¢t @ron ¥ 1 3fg 37 faT 100 fe7 & w7 | 200 foT &1 IR X e 9g, A aga sr= Am, AfE
TR SEefa T 1 =SAfE PR AR & w9t H g wew! a1 g fordt F e o €, TR ¥ w
A FH 98 W TR IR 39 A Hal €198 30 39d 327 § o 3o @ w9
¥ vaR, SAfEs |

SHRI MANI SHANKAR AIYAR: Sir, because so many speakers have referred to former
Prime Minister, Shri Rajiv Gandhi's, remark about 85 paise in a rupee, being absorbed on
the way and not reaching, I seek your indulgence to offer the following clarification, which,
I think, is important to place on the record despite the fact that [ have, on more than one
occasion, in the past, in both Houses, mentioned this.

It is the result of a study undertaken for the Planning Commission in.1989 about some
implementation of some rural development schemes in one of the States of India. The expert
concerned had pointed out that 85 paise were spent by the Administration on itself in
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administering the scheme; not that the 85 paise went into corruption. Therefore, he argued
that if we could reduce administrative expenses by giving thse responsibilities more directly
to the elected institutions, such as the Panchayats, then, the amount of money available to
reach the people directly would proportionately increase. Therefore, the argument about 85
paise is not related to corruption in the system, but to the system of Administration itself. If
we could depend less on the bureaucracy and more on the elected representatives at the
grassroots level, then, according to the then Prime Minister, Shri Rajiv Gandhi, instead of
only 15 paise reaching the beneficiaries, a larger proportion in every rupee would reach the
beneficiaries.

SHRI V. NARAYANASAMY (Puducherry): Sir, the hon. Minister has just now said that
85 per cent goes for the administrative part of it and 15 per cent goes to the people. We have

been telling in this august House that there is corruption in the implementation of the Scheme.
Will the hon. Minister tell us, in this 15 per cent what is the corruption component?

SHRI MANISHANKAR AIYAR: I will undertake a study of the matter.

SHRIAJAY MAROO (Jharkhand): Sir, it is a very important discussion. More than twenty
Members took part in this discussion. But, now, only 16 Members are present here and there
is no quorum also. We can take up this matter tomorrow. How can we do it now without
quorum?

SHRI TAPAN KUMAR SEN (West Bengal): Sir, what is the fate of the next item?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Since he has raised the issue and there
is no quorum, I can't take it up. ...(Interruptions)... Please, please. ...(Interruptions)...

wiftfe, v fasra st $aw daea § uvg w95l aan wede w1 waaa # ae st (of g
i) : W, # 9 5" F WG NN FE Agar L RE T8 [ H AR W) BRE w1 IR S T8

foran s &1 3 we vl e 1@ €1 9w 9 T fean s wan €, radi 9 ovR e s A wE,
o e =a wwa &

sht arora wrs: ¢, 98 | . (FAUE) .. B, 9% SIH &1 Gad )

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): No, no. I can't say that. If the question
of quorum has been raised, I have to go by the rules. If there is no quorum, I can’t proceed
with the House. Mr. Secretary-General, please tell me how many Members are present.

SHRI RAJNITI PRASAD (Bihar): Sir, many times discussion has taken place without
quorum.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rajniti Prasad, there would not
have been any problem if he had not raised the issue. But, now, when he has raised it, I have
to go by the rule. What can I do?

SHRI V. NARAYANASAMY (Puducherry): Sir, the hon. Minister has said that it is not
raised normally.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, but if it is raised, I have to go by
the rule.

o Ay ward (faER) : W, 9 S o fwat o9 g

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is up to the Government to decide,
not for me.

W T ¥ I (FAER) : W, FA THFT TG A ST =Y | IF qga g 3vg ¥
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SHRI TAPAN KUMAR SEN (West Bengal): But, what is the fate of the next item in the
agenda? 1. am also asking this ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I will tel! you now.

SHRI SURESH PACHOURI: Sir, I was going through '‘Rajya’ Sabha at Work'. At page
313, it says, "When it was ascertained that there was no quorum present, the House was
adjourned for the rest of the day..."

THE VICE-CHAIRMAN( PROF. P.J. KURIEN): That is the rule; [ know that.

SHRI SURESH PACHOURLI: Sir, you are right in this regard. But [ am humbly requesting
you, if you could kindly ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No.
SHRI SURESH PACHOURI: If the Members do not insist ...(Tnterruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No. I have to go by the rule. I cannot
go by what you say. 1 have to go by the rule.

SHRI SURESH PACHOURI: Okay, Sir.

THE VICE-CHAIRMAN (PFOF. P.J. KURIEN): There is no quorum. So, the House is
adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at five minutes past six of the clock till eleven of
the clock on Friday, the 7th December 2007.
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